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have to have at least a posse of constables at
every pole, that is not possible because the
provincial governments' budgets will go up
then.

MR. CHAIRMAN: The question is:

"That the Bill further to amend the
Telegraph Wires (Unlawful Possession)
Act, 1950, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

MR. CHAIRMAN: We shall now take up
clause by clause consideration of the Bill.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

DRr. P. SUBBARAYAN: Sir, I move: "That
the Bill be passed."

The question was put and the motion was
adopted.

THE APPROPRIATION (RAIL-
WAYS) VOTE ON ACCOUNT BILL,
1962.

THE MINISTER OF RAILWAYS) (SHRI
JAGIIVAN RaM): Sir, I beg to move;

"That the Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of India for the
service of a part of the financial year 1962-
63, for the purposes of Railways, as passed
by the Lok Sabha, be taken into con-
sideration."

The question was proposed.

SHRI S. C. DEB (Assam): Mr. Chairman,
Sir, I would like to place some points for the
consideration of the hon. Minister. One is
about accidents. In spite of the Committee
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set up by the Railway Ministry for
investigation of accidents there are still many
accidents taking place. In recent times
between Moghulsarai and Gaya there have
been several accidents within a very short
period. In other places also there have been
accidents and some loss of life also. These
things are going on. How they are going on
and why they cannot be checked, I do not
know- But I am inviting the attention of the
Railway Board and of the hon. Minister so
that they should see that such accidents do not
occur.

About these accidents, there is another
aspect. I have my own personal experience in
an accident. When there is an accident, there is
a virtual deadlock in the running of trains.
There was one accident on the 7th February
and the train running from Amingaon to
Barauni took two days though usually it used
to cover the distance in 24 hours. When the
accident occurred both the Kamrup Express
and the Oudh Mail were combined together.
And this train was stopping at station after
station. The train stopped at important stations
at odd times so that no food or water could be
had for hours together. There was great
inconvenience to passengers and there was no
method of supplying food at least to children. I
do not know whether the Railway Adminis-
tration has no responsibility towards these
passengers who move from place to place
either for their personal work or on
Government duty. There were many high class
officials and also defence personnel in that
train who were proceeding on important duty
but nobody was there to take care of the
passengers, to find out what their lot was,
whether they were getting any food or
anything. After two days the train reached
Barauni at a late hour and there also nobody
was there to attend on the passengers. From
there the passengers had to move to Mokameh
for catching trains going upwards and
downwards, to Bombay, Calcutta, Madras, etc.
As 1 said among the passengers were a large
number of defence personnel who liad
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[Shri S. C. Deb.] to move to their posts of
duty urgently. And all of us had to carry our
luggage ourselves over a distance of one
furlong or so and then wait uncertainly for any
train to arrive either this way or that way.
Nobody was there to give any information to
the passengers who had reached that place
after two days of hazardous journey. It was
dead of night, about 12 o'clock, and they were
all held up there. There was no information as
to when a train would arrive, whether there
would be accommodation available, etc. Sir,
this state of things cannot be tolerated by any
people. Among them I was the only Member
of Parliament. I could not get any information
and I had to carry my luggage and things
myself and I was waiting in uncertainty, where
to go and how to get accommodation. Sir, the
Railway Ministry should look into this aspect
and when such a calamity happens people
should be there to look to the convenience of
the passengers.

Another point is, in our parts the trains are
running late; I am sorry to say that, but I have
my own experience. I do not see how they say
that the trains are running in time. They say 82
to 94 per cent, of the trains are running to time
but from my knowledge I can say that only 50
per cent, trains are running to time and the
other 50 per cent, is late. How they make their
calculations, I do not know. I have myself
missed connections several times. I am
bringing this to the notice of the authorities
concerned but nothing is being done. In that
part, as you know, there is this movement of
army personnel and many times they are held
up because of missed connections due to late
running of trains. They are held up at Barauni,
they are held up at Amin-gaon and nobody is
attending to these things for the last few years,
I can say. At Barauni there is so much of
mismanagement. There you have three
Administrations. One is the North Eastern
Railway. Another is the North-East Frontier
Railway. The
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third is the Eastern Railway. One is meant for
this thing, another is meant for another thing
and there is no co-ordination. Passengers are
suffering like anything. Even station masters
'do not see to the accommodation and other
comforts of the passengers. I have been always
bringing these to the notice of the authorities
and the Railway Minister. I was beseeching
them to make such arrangements at Barauni so
that passengers would not suffer like anything,
but these things are still going on. So, I am
bringing this specially to the notice of the hon.
Minister to see that these things do not happen
off and on. Irregular running of trains, delays
in the running of trains at certain stations
without any reason are going on. It always
happens that irregularity is there. It is difficult
to say who is responsible. Nobody from high
to low, none in the railways, seems to be
responsible for all these irregularities. So, I
submit that our Railway Minister should
kindly see these things and ensure that in my
part of the country the trains are run regularly.
Thank you.

MH. CHAIRMAN: Thank you. We have
got only half an hour's time allotted to this
Bill. We have taken already ten to fifteen
minutes. So, all subsequent speakers will be
brief.

SHRIMATI T. NAUMAMUTHtT
RAMAMURTI (Madras): Mr. Chairman, I
want to draw the attention of the hon. Minister
to a few points with regard to the railways. I
congratulate the Ministry on whatever they
have-done with regard to extension of lines,
provision of amenities and improvement in the
catering department in some parts of the
country. I dare say what my hon. friend was
remarking just now was quite necessary and
should be seen to. But in the South the
catering establishment has done very well. 1
hope the electrical extension to the southern
part of the country would be completed in the
first part of the Third Five Year Plan. It had
been long pending and it should
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have been attended to even in the Second
Five Year Plan.

Now, my points are these. While
congratulating the Ministry, there are still
many points to be attended to. One of the most
compelling things is that as citizens of the
country we should also co-operate with the
railways with regard to booking of reser-
vations in the First Class compartments of
railways. You find that the bookings are very
far ahead and I think in this respect, with all
due respect to my colleagues here, Members
of Parliament have to answer a great deal,
because the bookings are made by M.Ps, they
are not cancelled if not required, and the
ordinary public is kept waiting for accommo-
dation in the First Class. Till the last minute
cancellation is not made and still they are kept
waiting. They cannot get accommodation.
They cannot travel, but when the train moves,
whole compartments go empty. I think this is
a national waste, and a heinous crime, calling
ourselves a democracy and boasting of
conscious citizenship. I feel that the public
should come forward and especially Members
of Parliament, who have got various
privileges, to bring about the necessary
remedy for this.

Secondly, I come to the -corridor
compartment. It looks very beautiful from
outside, shines, is spick and span and
everything. But actually it is a low-roofed
compartment. The windows are so placed that
we have to look out as caged animals into the
outside platform. The compartment is so long,
the corridor is so long that when the train
stops at a station we can hardly reach even our
friends because some luggages are blocking
the way, people move about and it becomes
very awkward for the passengers, especially
women. That is one thing. The actual space,
accommodation, tor facility of movement
provided in the corridor train is, I think, not
sufficient. Therefore, it has to be seen to. 1
hope that in future
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when they are going to build coaches, they
will go back to the old 4-berth, 6-berth or 8-
berth compartments, or whatever you like,
with  individual bathrooms for each
compartment. Now, especially with regard to
bathrooms, this common bathroom at either
end of the corridor compartment is also a bit of
an awkward thing for women who have to
travel in these compartments. We have to wait
in long queues. And one experience I might
mention. When we, women were travelling in
a certain compartment by G.T. Express, the
next compartment was occupied by certain
military personnel and they had a spree among
themselves. We could not move out from the
compartment and we could not go out for
anything. They were having drinks and they
were blocking the passage and that was the
difficulty. I hope that the hon. Minister will
look into the matter and see that all ladies are
accommodated in First Class, in individual 4-
berth or 6-berth compartments, with individual
bathrooms, and not be placed in these corridor
compartments, whatever the need for economy
in the country may be. The hon. Minister is
shaking his head, and saying, 'Just now it
cannot be done', but 1 feel, Sir, it has to be
done, because after all the nation's economy
should also aim and be directed to serve the
convenience and comfort of the citizens.
Especially we women, feel very strongly about
it and we will have to have a change in this.
Therefore, I plead very strongly and I hope all
my sisters will agree that women should be
accommodated in  compartments  with
individual bathrooms.

Another thing invariably is this. I was
travelling by Kalka Mail the day before
yesterday and I do travel a great deal.
Invariably you will find that in the women's
compartment the electric-light bulb is not
there in the bathroom. I had to speak to the
authorities to replace the bulb. It takes a
number of stations before it is rectified.
These are small things,
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[Shrimati  T.  Nallamuthu = Rama-
murti. ]
but very vital things. ~We cannot travel in
the dark.

So, these are a few points. In these corridor
compartments they say an attendant would sit,
but neither the attendant nor anybody else as
his substitute is there. Another thing is this.
When railway officers are passing up and
down, when the safety squad or the Railway
Protection Force and some guard—it is a long
train and the guard has no doubt to go from
one end to another—pass by and you call
them, even when you are Members of
Parliament they look somewhere else, as if
looking to the reservations and so on. So,
immediately there is no response. These are
the various difficulties. I would like some
consideration to be given to these matters and
the necessary remedies brought about.

Then, in the South the catering is good, but
on the Northern Railway and the North
Eastern Railway I am sorry that it is not so
very well observed with regard to cleanliness,
tidiness, timeliness, etc. I think there is a good
deal of improvement in the South, but there
are a few stations even in the South which are
not being attended to. I was travelling from
Madras to Trivandrum to attend a conference.
After Trichinopoly and even at Madura,
people had to wait in long queues for coffee.
Subsequent stations were still worse. We were
going to attend the All India Women's
Conference, about I00 odd women delegates.
There was very little arrangement made and it
was a sorry spectacle. Everybody started com-
plaining and no kind of assistance came from
anywhere. Private parties had to come to our
rescue. So, I would like, when the railways
have earned a good name in the sense that they
are serving the country so well with regard to
extension of lines and the number of trains,
etc., these amenities for ordinary passengers
should also be attended to, and all that should
but in every train where especially women are
travelling in great numbers
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be done in this direction should 2 NOOK be
done. Before J conclude, Sir. I would like to
insist that not only at stations but in every train
where especially women are travelling in great
numbers in the third class, there should be
some kind of assistance provided for them. In
some of the stations there are women
passenger guides, but the passenger guides do
not go to the women passengers travelling in
the third class. They go to the first class
passengers and say: "How do you do?", "How
are you?", etc. The third class passengers are
absolutely neglected. I would ask the Railway
Minister to give a directive to all stations
where women passenger guides are employed
to see to the amenities of the third class
women passengers. Even though they are
meant for it, they do not do it. The third class
is absolutely neglected. It was a sorry
spectacle to see the third class passengers
running here and there asking for some
particulars, some help, a little milk for babies,
a little hot water, and so on. I had to get down
from the compartment and become a
passenger guide myself. Not that I do not like
the work. It is our duty to do it. Being
Members of Parliament, we have to serve and
protect our own folk, but I think the people
who are meant for this job should be educated,
should be trained, should be checked and
supervised periodically to carry out their work
properly.
Thank you very much, Sir. MR.
CHAIRMAN: Mr. Ram Sahai. Three

minutes.

Dr. A. SUBBA RAO (Kerala): Why not
give some more time, Sir? Otherwise the
business will collapse.

MR. CHAIRMAN: Let us see.

At T Eg (wew Sww) ot
wgrEg, wa T fafrex wdmm @
L GTE-ET AT &1 A9F Wi
FCN 2 | A9 | UgS q1 7 A w7
qfaar & fad i1 zrgw-faa a0 2
uF 1L 7 fAaeT 7 Tmar g
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[Tne VICE-CHAIRMAN (Sart M, P.

Bnrarcava) in the Chair.]

erEH-Efae FHET & 1w
& v2¥ T &1 WA 59 @A T FT
F A OF I F TEn-2faw 7 @
FT FU FL AR @T & A 61 F
warfa® FaF FATAE a9 H7 HIraww
FOT & AT 7L wE qa1 g9 faaw
@ G 79 0% faEw w99 #r § q4
T AT dw fdaw & fR fafeen
oF qar gFw g, 51 5 fay A -
FATZT & AT AT &1 98T aga-dr Aafons
geqri &, gaifmfar F@s 2, mfa-
afrw &, @i Fow & T A90E
Foo 2 | O aga-ar sqafrs g
& W= srEtefsws awHeT a7 € )
a1 &T AW & g7 gy A A1 Ao o
UFAH AT § A FE a7 A
A 3, TR AR SETAT A AT
g 1 fafzsr & 48w & fa =ma 1
ETEH AT ghaT & 1 @ & svafar s
a8 7 fafaam § gfear & $qnr
F1 T & I aFAl g, Fea 127 g
&1 A FI1E FATT T FOAT g AT AT
& F AT % I A & (e
AT AT 92ar § | FF FTO7 aX
& 5 fomar a1z & sfte @Yo wFete #1
fafzarr & @t Fom wnfed, e
IAF LT AGT T |

98 99 A1 AT FFET AT 4,
a9 39 999 44 9ae fear A% s
UL 1 FHFTC FT AT | o SEET
H AT o, gure fafeeee wgEw o
fF g3 a3 w=r &, s o W A
AT AT | TF AT 9EF HA I
fraa foom a7 9 s=ie 3w =T
FU% g 4t ¥ famr ar 7T 77 39
TEr @S g M AT S aafEerr
¥ A% Far frma o fF 7 ergw-3faw
FHE 7 Fra< s g, AA I A &
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# Fifars FT @1 g, e 50 av i
qEN ST @Y &\ AT H WA FEAT FEAr
Z oo 39 9 R F% oo
q WA 7@ a1, 7 o et #7 aw
A qavwg FATE 7 ST FC AT AE
AT o= w7 5 = 5 gy 7 4
I9 ATAT F TCF qdweg (@aATs al I
T FIE qTSEE A4 I AL | WA
frdes & fo g0 ot & vl 9%
fa=me frar s | § 29 992 ¥ Faar
g f& ot 98w fafean w9 €, 597
FAT HLAT T E; TZ W9 IE | IAHT
=T 9T ATE FT G FEAT AT 2 |
WA AN IHT AAACT & A9 §
|t 9T 3o o FET FAE T THaT
£ | AT Az A g § W e o
I F I T TIE AT AT 2,
a1 98 SHEI AT & FT FATE | TW
TE GAT AT AT SAro Fe T FY
37 s fafzar o a7 & 9 W
TE T oY & | 92 OF AT
% %, @7 faae =T &0 A TIT 2
AT 27 F e 7+ F fagry & &1, 9
faqe #wiT & " &, 41 9%, e
faz &1 aw %, Sffw aw o
A 95 F1 §A TUA FT T4 A&l (54T
WIaTE | Axag W wer & awE Fw
T FEE FAE F GHIE &, I A
9T #Y TR @1 FA B DU A A,
AT AT 927 ST G0 AR 7, FEIA
FgT o g% 39 9 |7 AT g A
AT & oft Far f aw o T O EET,
afee o aF 39 9T F1E =7 AgT faan
T E | § a9 W S 9 g fF
a7 O O 3 &, 1 A gl
% WX IOH aga §uy F F=a g
g | A% o At & fog aga st
o ®1% o1 Faowe g 1 A | F
fafare wgiaa &1 w9 mEfod s
f formr wrort & s o2 B meAr
TN HAT FF o Fo @I FH W
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[t T wzm )
fag  saar fear qr 99 999 WA

qgT 4° wfuF aiF &, zafay 37 I8
9 9T 9T ;I T |

T qA I F ST A VS & A4
fast & &, I Ak § A w1 qT
a1 &% g TR T ¢, AlH farzmT
§ a1 ¥ § | o 9% a9ewg feAwr
AT £ | A=l ftaet o gperfors deam
&, Seifaatar #wers & & v flt s
T, TF ATEA % IH L WL FHEA A
TH 91T € AT IW AR FN A A9E A
aga T AT & | o7 faedt Fr Hife o
FTE A ATAT TIAT E, A1 Frnr fEEw
gEr 2 | 97 g WA OqE g% 4, a9
{0, Yo 24 Jaar €Y, 7T 7T w0 T FH
g3z Zy =t € 1 0wy wi ey e
T F5T EA AT a1 91 A1 a7 Tl A
wrarET & e 7 g faar e T
STAT 7 | TAF HAET 97 Al FaeE
FAT & A1 AT o fawwa & ST g
az @ & @ 4w, AT faw & e
w1 T AT a7 F Afed W Ty &
AT T 9T AT FEA T F THRAT E
f 7z waifaa = 2 fF w=2za 1 98
F% A7 241 =T AP TF a1 0T
il 9e7 faa s i@ G s
WI % g5 0 39 I9 AT ged ¥
ferer & #YT ATt T # o Ao g€
2, 3 faerst & A e w2am R i &
ATE # A1 AT F1zd | gt 9% AT av
HATA &, WA TFA T ET A5 FH AT AT
R

ot WOAEA TR ;2T ITAN] qIF
FAT3 % it e &, g AT ¥ Ford )

ot TR wg ;S AT gatae
aarEe dur F90, wfew 4% WA wer
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SR TFAHE AT T AT A FE AT
frdza frar & #tc a7+ 39 9rEear
wyT g 7 2, THfAE W W Favg
FEATAT A1 Fe4l § Fedl ag &\ &
ST |

Y uFdTEEy & AT § B9 qeA4l
7 for Pt | waftEe w1 ot S @
STEAT &, Werad T o 7 AT & WK
qiEFT o gl A #, naEe & A
gr & B o & s & S g, Al
T AL # AAEhAT A1 ArATawAr auT |
£ AT F TAT qATA B uf Rl
F 417 F 7% Hg Argr-A fqare F7Ar
Tifgn e GF 7T, GF AAFAIT 3T
A A G 77 7 o, S u
TSI B P UAATFT A6, 4T
STET B AN |

wq a7 fadea Fwar wmear g fr
Fafar #TH07 397 7977 &4 §  faar
& ag aga qAfHa 3 AT IAL 1 AAA
F A 7 oF arar faat &, 5 s stqar
F1 @ FEAMI F 78 AEA0 faoqT
qenfas § w¥e Tz wext A1 faaa g,
i qagradl g, Aler ATz g fe
qraaq qg aa; faaar & Fw o
|AT ST g W qAr AE AA AT
g1 ¥ 7% e fF sAT T8 g
W& FAr arfzd | 9ga § M 0q g,
St At SR 99 2 AFT &, ar
TIF1 OF qFICwT AT @A faar
arF &€ g A 1 F ge9qr g
f uF wzea & o, w8 afaae 7 A1,
w7 T THH | R A T 3
A wi 7z & fr #F Tar F froaw
FIT A amaa fzar sar 2 fr Az
TG FH AT AT Z |

T gaEAt (ot T i )
Frag ot w7 § |



1939 Appropriation

off TR qEM T T7 FASHE HA
1 F=@ g, 4 A fAdEw g

T G AT AT ATE T @R AL T
WITHI TAwAE fFATT AR § W AR
77 ¢ fF =9 # St wverm 7
wTeT & a1 S & 77 fawar s & ) Stafw
ATYEN I HIEHA FI4A 4T 5F A9 A
AT FAT 8, TFT Ffer ey G2 & A
wad g F19 fAr i gE E aw 3
AT § 1% WT FY YL IJUT IR
feigT &7 & 99 o0 & | 98 1 a0
grT 2, 399 uF afgwy qEge o i
FEAAT &1 AT & | Al I A A
g o 37 @RIt Y |w a 97 ag faEma
gt =ifen f & g are & O welos
<& i T ol & Avy wA g H
amyg, a1 9% A9 F AT & AT
foraeT wrEeTEAT 1 I f1 arE-ne
g1 w1 & aftk av s @i | 7
FueAr 7 & 4rd aga aEEE IEH
=W AYF § O F7 41 9, 9 qAraa
&1 £ | AT a9 & EY A Al A
# =g it favgm wede s g1 F |
g e s o gk &
a7 HTO Hed AT gEaAT g1 S 2
f awmar £ fF W3 # fal oaw W
& & o Stefy o mrAea 21, A4 A2
TE ST ST | wed Al a0 A
w=dl &Y S FAT =Jifed | & Al 9
qyer @t ot =W A s, ar I
§9 T TF Ty Ao fAwe |

(Time bell rings.)

Surt J. S. BISHT (Uttar Pradesh)
Mr. Viee-Chairman, I

26 RSD—2,
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making appeals for the last ten years and luckily the
hon. Minister for Railways is present  here
today, and I might make one more appeal in the
hope that it will at least be fruitful. As he himself
knows, there is a metre gauge line between
Kathgodam, Hald-wani and Bareilly. There is no
broad gauge line there. An  engineering
survey was made some six years back and I believe
that the cost that has been computed has not come to
more than Rs. 2 crores or Rs. 2J crores. It is a very
small sum. We have already gone through nearly
two Five Year Plans and we have also finished the
first year ofthe Third Five Year Plan. So
far as we are concerned and so far as the
railways are concerned we have been left
completely in the cold. Last year, the
hon. Deputy Minister for Railways, Shri Shah
Nawaz Khan, was present here and he made a
definite commitment to the effect that this line
would be taken up next year.  This year I have
just looked through the Demands and I find again
that there is an omission; there is no mention of it.

19,

SHrRT  JAGJIVAN RAM:
between you two.

It is a matter

SHRI J. S. BISHT: Well, if it were a matter
between him and me, I think it would have been
done. But the argument is that the Planning Com-
mission comes in the way or some-th-ng like that.
All T can say, is, I can only appeal to the Railway
Minister that Rs. 2£ crores is too small a sum in
the big budget of Rs. 500 crores of the Railways to
need the approval of the Planning Commission at
all. These are small items which can be got from
anywhere, from any corner, from the Contingency
Fund or from any other Fund—this sum of Rs. 2J
crores. Therefore I would make an appeal to him
seriously and most earnestly that this time he will
be kind enough to somehow smuggle through this
line in the regular Budget that he produces before
Parliament and have this line and earn the
gratitude of the two million

.

have been
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[Shri J. S. Bisht.] people living in the
Himalayas for the convenience that he will be
granting them by constructing this new line. [
hope, Sir, that it will be done. Thank you.

DRr. A. SUBBA RAO: Mr. Vice-Chairman, I
take this opportunity of raising an issue which
has been regularly raised in this and the other
House and which is agitating the minds of the
people of the area from which I come, that is
very near Mangalore. I am referring, Sir, to the
Hassan-Mangalore line. Everybody knows the
importance of that line and I need not go into
details about the importance of that line. After
great pressure it was included in the Third Five
Year Plan along with the Salem-Bangalore
line. Last year nothing was earmarked for that
line, even for the survey. Only in November,
by a Supplementary Grant, they earmarked
about Rs. 2,15,000 for the final survey and
even then, it was said that the final survey
depended on the receipt of intimation from the
Ministry of Transport and Communications
giving their indication of the programme of
development of the Mangalore Port. I would
ask the Ministry bow far they have succeeded
in impressing the Ministry of Transport and
Communications to give an indication about
the development of the port. Even in this year's
Budget we see that only Rs. 7 lakhs have been
earmarked for the final survey, while Rs. 1
crore have been allotted for taking up the
construction of Salem-Bangalore line. Am I to
understand that it is just because the Deputy
Minister of Railways is interested in the
construction of this Salem-Bangalore line and
does he not think that he has got equal
responsibility for carrying' out the construction
of the Hassan-Mangalore line expeditiously?
Sir, the people of that area are really agitated
whether it will be taken up at all because
recently we have been seeing in the papers that
the development of the Mangalore Port might
not be undertaken at all because of the Goa
Port that we' have
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now. So, I would like to press my views with
regard to this line because it is not only in the
interests of exporting iron ore which is found
in plenty in that area but this line will
definitely help in developing those areas and
improving commerce and trade there.

Now, I would like to refer toy» another point
as well. I could not actually see whether it is
included in this year's Budget. That is with
regard to the remodelling of the Calicut
Station. I know the Deputy Minis-r had toured
that area and when he came there, I am sure
that the people of that area had impressed
upon him the necessity of remodelling the
Calicut Station. I do not know whether that
has been included in this Budget. As at
present the main bottle-neck is due to the very
limited capacity of the Calicut Station, ore
account of which there is late running of trains
in that area. I hope that work will be taken up
in right earnest and completed very early.

The third point which I want to raise in this
debate is that we have repeatedly raised the
question of providing more and more carriages
In that area. In the Consultative Committee we
have repeatedly brought to the notice of the
Minister that the trains are overcrowded there.
I even requested for a small additional train
from Kasaragod to Mangalore, Mangalore
being the main trading centre and also an
educational centre in that area. There is only
one train in the Morning taking the traders as
well as the students to Mangalore, and one
train in the evening. These trains have got a
very limited number of bogies and people
going in these trains practically travel hanging
from the door-handle bars and other things. So,
I expect one additional train to be introduced to
minimise overcrowding in that particular area
at least. Now, Sir, one more thing I want to
refer to is about the late running of trains
especially in that area. There are one or two
other trains of course and I am not talking
about those Mail and
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Express trains but about passenger trains. There
is one train which Is coming from Cochin
Harbour to Mangalore and which is scheduled to
arrive at Mangalore at 10:45 at night, but it
usually arrives there at 12 O'Clock or at 12.30 in
the night. Passengers reaching Mangalore at 12
O'Clock are finding it very difficult to get
accommodation there or even to go to the town
at that hour. I am told that the main reason for
the late run-King of this train is due because the
whole control is being done by the Divisional
Superintendent at Olavak-kot and 1 feel that
unless some amount of authority is given to the
respective Station Masters—which was being
done previously—I am not very sure about it—I
do not think that we will be able to overcome
this late run-Ming of trains.

I again request, Sir, that the Hassan-
Mangalore line be taken up at the earliest and an
additional local train be introduced to run from
Mangalore to Kasaragod.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Niranjan Singh. Three minutes
please.

ofr frdom fag (7o waw) @ 9w
WATEET WEIET, 4 a1 § A1 AT FE
og FE AT FF T §, AR wTR @
& frerz o1 T famm &, 5t e e
& AT FE FEAE

TEAT A § TR FE H AT AR T
§ 3 & A & s W g 5 5=
faeger ot T w0 ¥ fod ww
frmar 2 1 & Wy & qmEA e Age
Tea & WEE ¢ & AR & At #
FEAT ATEAT £ | HFT T\ qg A
% fF ot T e ouF Y & ged
ET # w0 AT § A 99 H S e
@ A A g § 9% mer #
& 2w TEar § W% 3w A
aqy g1 feemn & fm & 9t &7 wrow
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SHRI N. K. DAS (Orissa): Mr. Vice-
Chairman, there are lots of grievances
regarding the maladministration of South-
Eastern Railway, which are floating in my
mind at present, but I do not propose to
refer to them now. I would only refer to two
things which have been repeatedly brought
to the 'notice of the railway administration
but without any effect.

Firstly I should like to refer to the paucity
of passenger trains between Calcutta and
Puri. Formerly there were two regular
passenger trains running between Calcutta
and Puri. Calcutta is an important business
centre. Lakhs of people from Orissa
frequently go to Calcutta, and as the House
well knows, at the other extremity is Puri
which is an important religious centre, and
there is a railway station at Puri. Throughout
the year there are religious festivals at Puri
attracting enormous crowds of passengers
from every nook and corner of Orissa. There
is no reason why the two passenger trains
running between Culcutta and Puri should be
reduced in number. About 10,15 years ago,
one passenger train was reduced, and as a
result of agitation one passenger train
between Kharagpur and  Waltair  was
run,
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which was popularly known as mach gadi (fish
shuttle), or something like that. That train was
also discontinued four or five years ago.
Then, in the year 1955 or 1956, the said train
was reintroduced, and it used to run from
Calcutta up to Waltair. It continued running
for about a year after which, for reasons best
known to the railway authorities, that train
was discontinued. ~ Again the attention of
the railway authorities was drawn to this, and it
teems the railways have agreed to reintroduce

the train. The ex-P.W.D. Minister of
Orissa—Shri Brindaban Naik—in fact made an
announcement on the floor of the

Legislative Assembly that with effect from such
and such a date that train was going tc be

introduced again. But that ti>. was not
introduced. Recently, a L.«i known as
Parcel Express train nas been introduced

between Kharagpur and Bhadrak. It has one of
two passenger bogies. It does not halt at all the
stations. If the railway administration is not in
a position to introduce a regular passenger
service between Calcutta and Puri, at least this
Parcel Express train could be extended up to
Cuttack, and it should be made to halt at
every roadside station.

THE DEPUTY MINISTER OF RAILWAYS
(SHRI S. V. RAMASWAMY) : It will not be an
Express then.

SHRI N. K. DAS: This is the Parce
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Express—not the Puri Express; I am referring
to the Parcel Express train carrying one or two
passenger bogies. I have one more point to
which I want to invite the attention of the hon.
Railway Minister. Only last week I was in my
own place, Balasore district of Orissa. A
number of business people used to complain to
me there about the irregular supply of wagons
to move paddy. Now, during the Doljatra
festival some wagons were supplied to them.
Because the coolies were off duty—they had
gone home during the festival—they were in
difficulty. They felt considerable difficulty in
loading the trains. Moreover,
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Account Bill. 1962

when they went to load the wagons they found
that the wagons supplied were defective. The
supply of wagons again, was not on the main
line, but on the midline. Now, one or two
business people known to me said. "You are
in Parliament and you are an old Member.
The hon. Railway Minister, we know, is your
friend, and in spite of that our small grie-
vances are not being redressed". 1 thought I
would personally speak to the Railway
Minister. Now that an opportunity has arisen,
I should like to draw the attention of my
friend, the Railway Minister, to this small
grievance of the business people there.

Sir, I havf/ nothing more to say presently,
though I have a catalogue of grievances
regarding the railway administration which I
reserve for a future occasion.

THE VICE-CHAIRMAN
M. P. BHARGAVA): Mr. Saksena,
want to speak?

(SHRI
do you

SHRI H. P. SAKSENA (Uttar Pradesh) :
Yes, Sir.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : If the House has no objection,
he can speak sitting, "jq-

SHRI H. P. SAKSENA: Mr. Vice-
Chairman, I want once again to bring to the

notice of the Railway Minister the question
of

At AT W WG T G
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SHRI H. P. SAKSENA: ...
confirmation of those Railway Magistrates
who have been working for the last fifteen
years.

SHRI DAYALDAS KURRE (Madhya
Pradesh): Sir, 1 rise to support this measure
whole-heartedly. Sir, I would like to say a
word about the educational activities going on
under the railway administration. Generally,
on
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[Shri Dagadas Kurxe.] the South-Eastern
Railway the school affairs are looked after by
the local officers. Some ol them are Medical
Officers, District Medical Officers, District
Mechanical Engineers and so on. In fact, they
have no proper time to look into the schools'
affairs. Apart from this, they are not techni-
cally advanced to look into these matters. The
inspetions are generally made by the State
Inspectors who are working under the District
Officers. Because they do not get extra remu-
neration for this work from the beginning to
the end of the year they de salary for
inspection.

SHRI JAGJIVAN RAM: They get salary for
inspection.

SHRI DAYALDAS KURRE: 1 would
humbly suggest that in this zone, under the
General Manager there should be a separate
department of educational affairs which
should have a separate officer who should
have the co-operation of the district officers
and other subordinate officers so that they
may be able to look after the schools' affairs.

Another point in this connection is that
there should be proper arrangements for
buildings arid a little extra amount should be
granted for that purpose. Last year, in my
speech, I made a request about the Bilaspur
High School building. This time also I request
the hon. Minister to sanction a little more
money for the construction of a school
building because the number of children in
that High School is more than 600 and the
classes presently are being run in barracks. If
a building could be constructed within a short
period, the school will improve
considerably.

Next, Sir, I would request about the
opening of a new railway line from Bilaspur
to Jabalpur via Mugeli and Mandala. This line
will be very, very useful to that area where
there is a great publ'c demand. So, I would
request the hon. Railway Minister to sanction
some amount for the opening of this line.
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[THE VICE-CHAIRMAN  (SHRI
HASAN in the Chair]

NAFISUL

SHRI S. V. RAMASWAMY: Mr. Vice-
Chairman, nine hon. Members have spoken
and they have raised some points to which I
shall refer briefly. Mr. Deb mentioned about
an accident about which I have got a report.
It says:

"0, 7-2-1962 at about 10/15 hrs. while
762 Dn. goods train was running between
Jorai and Kamakhya-guri Stations on
Amingaon-Alipur Duar Jn. Section, 14
wagons got derailed and capsized at mile
117/3 to 116/25 blocking main line. Relief
train from Alipur Duar Jn. and Amingaon
left for site at 11/25 and 11.45 hrs.
respectively with the Local Officers. Track
for a length of about three telegraph posts
got distorted and damaged. Transhipment at
site was not possible due to steep bank and
jungle growth. Duration of block which was
originally expected to last till mid-night of
7/8-2-1962 is now expected to continue till
mid-day of 8-2-1962 due to heavy
downpour la~t night. None was injured.
Cause is under investigation."

This is the report that we got. Obviously it
was a very exceptional thing and nobody
expected that there would be derailment at
that place. Sir, the House will appreciate the
difficulties to which the railway authorities
have been put and with the best of intentions
all that they could do they have done.

Generally the hon. Member spoke about
railway accidents, that they were increasing
and so on. The hon. Minister in his Budget
Speech has already referred to these accidents,
"The question of accidents on the Railways
has been engaging my earnest attention."
Following the discussion in Parliament after
the unfortunate accidents at Ghatsila,
Mainpuri and Kosgi during October and Nov-
ember, 1961,a Committee has been
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constituted with Dr. Kunzru as Chairman, 4
Members of Parliament and 2 technical
experts. The terms of reference of the
Committee are (i) to consider the question of
accidents on Indian Railways, and (ii) suggest
measures by which they can be further
minimised. We are awaiting the report of the
Committee. I might mention in passing that
the number of train accidents on the Indian
Railways during the ten months from April
1961 to January 1962 registered a slight
increase of 0.8 per cent, as compared to the
corresponding period of the last year but then
during the corresponding period, the total train
miles on Indian Railways registered a cor-
responding increase of 2.14 per cent. It will be
seen from the above statement that the
increase in the number of accidents is offset
by more than a corresponding increase in the
train miles an Indian Railways. So that is the
position.

Shri Deb and others also mentioned about
delays and unpunctuality. I would like to
submit, without tiring the House with details,
that the results achieved in the form of per-
centage of passenger carrying trains not losing
time to the total number of trains run on all
the Government Railways during 1957-58,
1958-59, 1959-60 and 1960-61 compare very
favourably and show that the position has
been improving. I will just briefly mention
one or two points and I will not tire the
House. About all trains including electric
multiple unit trains, in 1957-58 the percentage
was 77.63 per cent. In 1960-61 it has come up
to 85.75 per cent. There is a definite
improvement. Similarly for the Mail and
important through trains, in 1957-58 it was
70.81 per cent, but in 1960-61, it was 79.67
per cent. For other passenger trains, in 1957-
58 it was 76.29 per cent, and in 1960-61 it
was 79.63 per cent. Similarly the im-
provement has been registered for the meter
gauge also. What I gave was with regard to
broad gauge. It will be seen therefore that
there has
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been improvement on both Broad gauge and
meter gauge during 1960-61 as compared to
the preceding three years. The punctuality
performance in 1961-62 (up to February,
1962) particularly during the latter part
received a set-back due to unavoidable causes
such as heavy rains, floods and breaches on
several railways and resultant imposition of
severe  engineering  restrictions, heavy
emergency moves and foggy weather, loco
loss on run due to inferior quality of coal, etc.
The punctuality performance of trains is
watched at all levels including the highest
level in the Board's Office and all feasible
measures for ensuring punctual running of
trains by way of institution of punctuality
drives, education of staff through Railway
Gazettes, etc. are taken.

Shrimati Nallamuthu Ramamurti spoke
about reservations and non-cancellation of
reservations. It is very unfortunate that the
general public are very eager to have
reservations but when they do not go, they do
not care to inform the railway authorities that
they are not going and therefore it may be
made available to others. I hope there will be
a better sense of civic responsibility on the
part of all concerned among the general
public so that reservations may be made
available for others.

The hon. Lady Member mentioned about
catering also. We are paying great attention to
catering. There is departmental catering at
several stations. There are the restaurant cars
and having set up a standard in our own
departmental catering for the private sector
for the contractors, we have looked into all
these matters to see that catering is improved
as much as possible.

Shri Ram Sahai mentioned that the Time-
table Committee comes to conclusions already
arrived at. It is not so. It is open to hon.
Members to urge before the Committee to
change the timings. Changing timings
may
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[Shri S. V. Ramaswami.] not be—of
particular trains—so easily obtained because
one conflicts with the other. A change of
timing of a particular train may clash with
many other things. So it ha; to be duly
considered.

With regard to overbridges, the position
must be known very well to th* hon. Member.
The State Government has got to build the ap-
proaches for overbridges and if the State
Government does it, we will have no
hesitation in linking the two approaches over
the Railway property.

Shri Bisht and others mentioned about new
lines. Members are probably aware that the
Planning Commission has approved of certain
new lines and set apart funds necessary for the
same. Others were not approved largely on the
ground of paucity of funds. I suppose as and
when funds become available, other lines will
be considered. I do not know about the
assurance given by my colleague and Mr.
Bisht was mentioning that my friend was
nodding his head.

SHRI J. S. BISHT: It can be verified from
records.

SHRI S. V. RAMASWAMY: Dr. Subba Rao
referred to the remodelling of Calicut station.
I may tell him that we are going to remodel
Calicut station in a big way. In fact during the
current year an amount of Rs. 3 lakhs will be
spent. The total expenditure on remodelling of
Calicut station will be of the order of Rs. 10 to
Rs. 11 lakhs. He was mentioning about the
paucity of carriages and late running. The
whole difficulty arises there because the rails
are old and they need to be strengthened. The
hon. Member knows that we are re-railing the
section from Calicut to Mangalore. He also
knows that the rails are placed on either side
of the track and all that needs to be done is to
put them
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on the track, just pull out the old and put in the
new ones. When that is done, it is proposed to
run the W.P.s which stop away at Shoranur
now right up to Mangalore which will have a
hauling capacity of 12 to 13 coaches which at
present is not possible because those trains on
that section are hauled by X.Bs and smaller
engines.

With regard to Hassan-Mangalore, there is
no discrimination anywhere. I belong to the
Government of India

AN HON. MEMBER: What about Salem?

(Interruptions)

SHRI S. V. RAMASWAMY; India includes
Salem. There can be no charge of any
partiality. My friend will kindly look into the
Third Plan Report of the Planning
Commission. There is no condition attached to
the inclusion of Salem-Bangalore or
Manamadurai-Virudunagar. With regard to
Mangalore-Hassan, they have definitely stated
that it will depend on the completion of the
Mangalore port and that completion of the
Hassan-Mangalore line will synchronise with
the completion of Mangalore port and they
have even said that it should be done in
consultation with the Ministry of Transport.
We are bound by what the Planning
Commission has said.

DRr. A. SUBBA RAO: Is it not a fact that it
will take five years for the completion of the
railway line while it is possible to complete
the development of that port within three years
and if so, is it not necessary to take up this
work even before?

SHRI S. V. RAMASWAMY: It is much
easier to construct a railway line than to build
up a port there. The port will take a longer
time than the construction of a railway line.
Anyhow we are bound by what the Planning
Commission has said
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Shri Niranjan Singh mentioned about there
being not enough rest for the restaurant staff.
We know about it and we have been giving
them sufficient time and we have provided
sufficient amenities also so that they may
have the required rest. He mentioned also
about the speed restriction. That is because of
the exceptional rains that we had last year
which damaged some bridges and in view of
the fact that the engineering works are going
on, these restrictions will be there and once
the engineering works are completed of
course these restrictions will be removed. As
regards the station yard at Katni, I myself
visited it and I found that they are going on
with the construction of quarters for the staff
which I hope, will be completed soon.

With regard to the non-cooperation of the
local police in the case of thefts, it should not
be so. Unfortunately we cannot investigate
and prosecute. All that we can do is to lodge a
complaint like any other ordinary citizen.
Under the existing law, the question of law
and order is a State subject. We can only
complain. The investigation and prosecution
is a matter which is within the jurisdiction of
the State Governments. We expect co-
operation from the State Governments and
often times they do give it. I do not know why
there should be any exception in this case.

Shri N. K. Das mentioned about the paucity
of trains between Calcutta and Puri. He was
speaking of things fifteen years old. Much
water has flowed beneath the Jumna bridge.

SHRI JAGJIVAN RAM: And

Mahanadi.

SHRI S. V. RAMASWAMY: And much
water has flowed down the Mahanadi river
also, I am told. And there have been floods
also in the Mahanadi river. Now, the position
is, vast engineering works are going on there.
Constructions are going on and we cannot
have the same number of  trains as
we  had

the
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because we have got to move the goods. The
first priority is for the movement of goods and
we have cut out one or two trains. This is only
to facilitate the movement of goods. At the
same time, we have seen to it that the
passengers are not inconvenienced much.

Shri H. P. Saksena mentioned the question
of the confirmation of the railway magistrates.
They are not our servants. They are appointed
by the State Governments and if their
confirmation is to be done, the State
Governments have to be moved. It is they
who have to do it.

SHRI H. P. SAKSENA; Do not the
Railways for whom they work, take them up
as their own employees?

SHRI S. V. RAMASWAMY: No. Their
services are lent, and they are paid by the
State  Governments.  Therefore,  their
confirmation has to be done by the State
Governments. They are under their discipline.
Therefore, the State Government* have to do
it.

Mr. Kurre mentioned about
facilities and wanted a separate department
to be provided. As hon. Members know,
Education is a State subject and we are there
only to provide some educational facilities for
the children of our railway employees in
outlying places where the State Government
has not come forward to provide them.
Therefore, we have gone in for these
single-teacher schools and so on, for providing
educational facilities to the children in the
outlying places. Our main job is transport
and we cannot be side-tracked into
opening schools, and so on and so forth.
With regard to the Bilaspur  High School,
thai again, is a matter for the State Gov-
ernment and they should be pressed to come
forward to build a  higr. school building
in order to give bettei facilities for  the
education of the children there. The
Railways maj subsidise it also, in case of
necessity

educational

With regard to new railway lines my
hon. friend mentioned Bilaspur
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[Shri S. V. Ramaswamy.] and Jabalpur.
The Planning Commission will have to set
apart fundi and unless this is done, I am afraid
we cannot do anything in that matter in the
Third Five Year Plan period.

DRr. A. SUBBA RAO: May I know whether
the Railway Ministry is in correspondence
with the Transport and Communications
Ministry with regard to the developing of the
Mangalore port? If so, may I know whether
they have given any indication as to when
they will start the work?

SHRIS. V. RAMASWAMY: Sir, when they
finalise their scheme of construction with
regard to the Mangalore port, they will inform
us and we will go ahead with the work on the
railway line.

SHRI FARIDUL HAQ ANSARI (Uttar
Pradesh): Sir, the hon. Deputy Minister just
now said that law and order was primarily the
responsibility of the State Government. Does
he mean thereby that even if a heinous crime
is committed in a running train, the Railways
are not responsible for it?

SHRI S. V. RAMASWAMY: Sir, my hon.
friend is a senior Member of this House and
he is well aware of the provisions in our
Constitution and he may refer to them.

SHRI DIBAKAR PATNAIK (Orissa): Is it
the policy of the Government to see that all
the educational institutions under the
Railways should be transferred to the State
Governments?

SHRI S. V. RAMASWAMY: There is no
proposal to transfer them to the State
Governments. We are only supplementing the
facilities. That is all.

THS VICE-CHAIRMAN
NAFISUL HASAN) :  The question is:

(SHRI

"That the Bill to provide for the
withdrawal of certain sums from and  out
of the Consolidated
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Fund of India for the service of a part of the
financial year 1962-63, for the purposes of
Railways, as passed by Lok Sabha, be
taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN  (SHRI
NAFISUL HASAN) : We shall now take up the
clause by clause consideration of the Bill.
There are no amendments.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI S. V. RAMASWAMY: Sir, I move:
"That the Bill be returned."”

The question was put and the motion was
adopted,

THE ADVOCATES (AMENDMENT)
BILL, 1962

THe DEPUTY MINISTER ofF LAW
(SHR1 R. M. HAJARNAVIS) : Sir, 1 beg
to move:

"That the Bill to amend the Advocates
Act, 1961, as passed by the Lok Sabha, be
taken into consideration."

Sir, last year, when the Advocates Bill
became an Act, the hon. the Law Minister was
pleased to express the hope with which 1
respectfully joined, that before our term came
to end, we would find that all the institutions
which the Advocates Act created would be
working so that we would have the
satisfaction of finding a self-governing prof
ession actually functioning. But Sir, with the
best of will and best of co-operation that we
received all round, it was found that all the
Bar Councils were not constituted. At least
one Bar Council was not elected till the 28th
February 1962. That created some



